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Introduction

The House Commitiee to Consider the Issues Relating to Allotment of Land
Under the 20 Point Programme was constituted pursuant to a resolution moved by the
Hon’ble Chief Minister; and adopted by the House on 18" July’2002. Accordingly,
Hon’ble Speaker constituted the Committee and laid down its terms of reference.

The Committee held its first meeting on 12™ August’02 and subsequently on 16"

August’02, 3™ September’02 and 23" September’02. Detailed discussions were held with
the Chief Secretary, Delhi, and senior officers of the Revenue Department.

The Commitfee decided to present its preliminary report in the Winter Session of
the Assembly limiting itself to specific issues. Other issues, as laid down in the terms of
reference were alse taken up by the Committee and recommendations of the Committee
on these would be finalized and presented to the House in the next session.

The Draft Report was considered and adopted by the Committee at its meeting
held on 20" November 2002,

The Comunitiee appreciates the cooperation of the Chief Secretary, Delhi, the
Divisional Commissioner and other officers of the Revenue Department for providing all
the information and documents requisitioned by the Committee. Special mention needs to
be made of Shri Devesh Singh, ADM (West) whose knowledge of the subject was of
great help to the Committee, The Committee also wishes to place on record its
appreciation of the valuable assistance rendered by the Officers and Staff of the

Assembly Secretariat during its meetings as also in the preparation of the y
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Report of the Committee

The 20 Point Programme was the brainchild of the late Prime Minister, Smit. l?'ld_ﬂ‘a.
Gandhi that was initiated in 1974 with the noble intention of providing succour and relief to
the landless and poor belonging to the weaker sections of the society. Under the ngramnw..
land and residential plots were allotted to the deserving people :‘hrougi?oui the country.
Delhiites also benefited from this scheme and thousands of people belonging to the weaker
sections were allotted agricultural land and residential plots out of the Gaon Sabha land in
various villages of Delhi, It was one of the most revolutionary programme of the
Government executed in Delhi by Ch. Prem Singh (presently Speaker of Delhi Assembly)
who as Executive Councillor (Development) made remarkable contribution from 1983-1989
in implementing this programme in order to uplift the living standard of the poorest of the
poor living in the National Capital of the country. The process was continuous one and
various govemnments over a period of time utilized the programme to give benefit to the
common man. The Programme finally wound up in 1989,

However, due to lack of clear-cut instructions and guidelines, the Programme was
execuied in an arbitrary and ad-hoc manner by the civil servants and the implementing
authorities as a result of which the allottees are facing numerous problems even today. The
gravity of the issue was such that the matter was raised on a number of occasions and at all
possible forums without relief. The Assembly itself was seized of the matter numerous times
and not a single session passed where the Members did not raise the matter.

Finally as a result of the discussion held on a Motion on 17" July’2002, the House at
its sitting held on 18" July’2002 unanimously adopted a Resolution moved by the Hon’ble
Chief Minister for constitution of a Seven Member House Commitiee 1o consider the issues
relating to land allotted under the 20 Point Programme and other related matters.

The Hon’ble Speaker was pleased to constitute the present Committee and laid down
the terms of reference for the Committee as follows:

*T'o ascertain the ground realities and to suggest measures for dealing with the issues related
to:

i) Allotment of residential/agricultural land under 20 Point Programme conferment
of title/rights in respect thereof and protection of such rights during acquisition
and consolidation of land:

ii) Vesting of land in Gaon Sabha under Section 81 of the Delhi Land Reform Act,
1954;

iii)  Consolidation of land holdings in Delhi to address the need for extension of the
Lal Dora/Abadi in villages on account of expansion of families: and

iv)  Other related issues coming to the notice of the Committee during the
deliberations on the issues enumerated herein above.”

The Committee held its first meeting on the 12" August’02 to decide its future course
of action. The Members expressed their views on the subject and decided to seek the
opinion’ suggestions/ grievances of the general public through advertiserments in the
national dailies. The Committee received overwhelming response to the public notice and
these representations gave an idea of the mammoth task for which the Committee was
seeking a solution. The representations/suggestions received by the Committee can be
broadly classified as follows:
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o Persons who were allotted land under the 20 Point Programme, but could

not get possession.
+ People who are in possession but entries regarding ownership rights were not made in
the revenue records.
Lack of civic amenities.
Suggestions/complaints against misuse of Section 81 of the DLR Act.
Compensation claims. y .
Persons who were allotted land/plots but later dispossessed or forcibly evicted.
Cases not covered under the 2(} Point Programme.
Extension of Laldora and abadi.
[rregularities in chakbandhi.

& & & & & & @

In its first meeting with the Departmental Representatives held on 16" August™02 the
Committee discussed and heard the views of the Chief Secretary of the Delhi
Government and senior officers of the Revenue, Power, DDA, MCD, Jal Board,
TRANSCO and DSIDC on the issue. Thereafter the Committee held discussions with the
Divisional Commissioner and his officers on 3™ September and 23" September’02.

I Grant of Ownership Rights:

The Commitiee afier deliberations with the Departmental Representatives was of the
view that the Programme, whose intentions were indeed noble, had not been executed in
a systematic manner. Various authorities, issued numerous orders and guidelines over a

period of time, which mostly appear to contradict each other or supersede the earlier
orders thereby creating more confusion.

The Chief Secretary informed the Committee that attempts 1o streamline the process
was undertaken through various enquiry Committees. Finally, the Deputy Commissioners
of the Revenue Districts were entrusted with the task to probe the irregularities in
allotment of residential plets. The Divisional Commissioner has stated that they were
able to cover 89 villages of the total of 112 villages where allotment had been made.

The Divisional Commissioner informed that in Delhi, the Gaon Sabha land, which
cannot be called government land strictly, was allotted to the people and this was one
major cause of the problems linked with the Programme. The Committee was further
informed that prior to 1976 there were no specific statutory provisions for the allotment

of plots. The allotments after 1976 were made through an amendment in the Delhi
Panchayat Raj Rules.

In 1982 guidelines for determining eligibility of proposed allotiees were issued vide
order of the ADM (Development) dated 18.8.1982 which inter alia provided as follows:

* 1. Applicant(s) should not be in possession of any land or house-site either in his own
name or in the name ofany of his family members dependent upon him or/should be
in possession of inadequate housing as determined by the Deputy director
(Panchayat). Priority in allotment of house-sites should in any case be given to those
not in possession of land or house site.
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ii.  Monthly income of the applicant should not exceed Rs. 750/~ per month. (Later
raised to Rs. 1500/- p.m.)

iii. The area of the plot allotted should not exceed 80 square yards in case of house-sites.
iv. Applicant should be resident of the concerned village for a period of 4/5 years.

v. These guidelines will apply to the distribution of agricultural land and land meant for
house-sites and have the approval of the Lt. Govemor, Delhi.”

Detailed instructions regarding the procedure to be followed for maintenance were

also laid down. The Deputy Director (Panchayat) was supposed to open a separate file on
each case of allotment. The File was to contain the following particulars:

i. The resolution(s) in original of the Gaon Panchayat and Gaon Sabha passed in this
regard.

ii. The list of proposed allottees.

iii. Income certificate obtained for each allottee from the revenue agency as also affidavit
of each allottee regarding his income.

iv. A certificate from the Enquiring Officer i.e. Panchayat Secretary that the allottee is a
resident of the village supported by ration card details and that he satisfies the other
criteria of the allotment policy.

v. A certificate from the Patwari that the allottee does not own any other agricultural
land or residential plot as the case may be in the village in his name or in the name of
any member of his family dependant upon him.

vi. A copy of the allotment order passed by the Deputy Director (Panchayat) under Rule
178 (2) of the Delhi Panchayat Raj (Amendment) Rules, 1976 in the case of house
sites must have been kept on record.

vii. One copy of the above documents to be sent to the ADC (P) invariably.

The file in which the Deputy Director (Panchayat) processed the case was to be kept
in the personal custody of the BDO concemed.

The Divisional Commissioner has reported that these instructions had not been
followed and most of the records were not available, The Divisional Commissioner also
pointed out that contrary to the provisions of the Panchayat Rules which provided for
perpetual lease, in many villages allotments had been made for a period of five or nine
years. As this time-period has now lapsed the allotments are fo be regularized i.e. the
lease is to be converted into a perpetual lease.

The Divisional Commissioner in his report has recommended that claim of only those
aliottees who can support their claim with the following documents, should be considered
for regularization of allotments:

Proper self-identification, LR 37
Entry in girdawari, khatauni even for a period of one year.
Copy of the parta/allotment order.

W

However in his report he has also mentioned that out of the 12725 allottees of
residential plots that were surveyed only in 3352 cases mutation had been recorded
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Therefore, if entries in revenue records were insisted upon. very few cases would be
eligible for regularization.

In the cases of regularization of allotment of agricultural plots also the Department
has been dragging its feet. The Divisional Commissioner has agreed that the al]ut{ees of
agricultural plots can be admitted as bhumidhars under Section 74(4) of the Delhi Land
Reforms Act.

Official apathy and non-availability or non-maintenance or records cannot be an
excuse to deprive the allottees of their rights. The Revenue Department should make all
out efforts to trace the genuine allottees even in villages, which have not been surveyed
yet and regularize their allotments. The enquiry by the Deputy Commissioners was
limited to the allotment of residential plots and they had done a commendable job in
covering 89 out of 112 villages. But the task remains unfinished. Besides undertaking the
survey of the left out villages the Department should also now cover the allotments of
agricultural land under the 20 Point Programme on a war footing. The recent decision of
the Government to place the work of the Development and Panchayal Department under

the Divisional Commissioner, is a welcome move and should help in better coordination
among the Officers.

The Committee is of the view that allotment of all original allotiees of agricultural

plots who are in physical possession be regularized by summary mutation and necessary
entries in the revenue records be made immediately.

In the case of allottees of residential plots. the committee is of the view that those

allottees who are in sical ion and have supported their claim with the original
allotment order/patta/lLR-37 during the OUne Man Enquiry Committee survey should be

regularised afier making necessary entries in the revenue records.
The Commmittee also recommends that in villages where consolidation process is

underway or contemplated. the allottees should not be deprived of their rights irrespective

The Committee was informed that the Govemment and DDA were acquiring
land/plots allotted under the Programme and the compensation in lieu of the acquired
land was being paid to the Gaon Sabha instead of the allottees. Surprisingly, this was
happening in spite of the directions of the then Lt. Governor of Delhi, Shri Jagmohan.
Shri Jagmohan in his note dated 22.1.83 addressed to the Vice Chairman DDA had
directed the VC (DDA) to ensure that land allotted under 20 Point Programme or any
other scheme of the Delhi Administration or Central Government was not to be taken
over by the DDA, In cases where such land had been acquired. DDA was to retum il o
the Development Department for proper allotment to the eligible harijans/allottees.

The Committee is ol the view that these directions should be strictly adhered 10, In

circumstances where acquisition has slready been done or where acquisition is
unaveidable, the Government should ensure that the agency responsible. provides

alternative asricultural land/residential plots or makes adequate monetary compensation
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Deliberations of the Committee on other issues such as  people deprived of
possession, amendment of Section 81 of the DLR Act, extension of Lafdﬁ{m and abadi
etc., are inconclusive and the Commitiee expects to present a comprehensive Report on
these issues in the next session ofthe House.

II Civic Amenities: "

The attitude of the civic departments in extending the basic amenities such as power,
water and sewerage to the colonies where plots were allotted under the 20 Point
Programme is also not encouraging. This attitude is surprising because the then Deputy
Commissioner, Shri R.S. Sethi had issued an order dated 25.4.85 which stated that these
colonies were deemed to be within the Laldora and therefore civic departments were to
provide amenities such as water supply and electricity.

Power Departmeni: The Power Department had submitied a list of the One
Hundred and Twelve villages where plots were allotted for residential purposes. Out of
these only thirteen colonies are completely electrified, four colonies are partially
electrified and in eleven colonies the electrification work is in progress. As the work of
distribution of electricity has now been privatized, the Committee was of the view that
the Government should impress upon the Distribution Companies to take up the
electrification of these colonies on a priority basis. Moreover the Committee was also
concemned about the fate of the decision of the erstwhile Delhi Vidyut Board to exempt
the genuine allotiees from payment of development charges, after its privatization. The
concem of the Committee was conveyed to the Department in its meeting held on 16™
September”02.

The Committee was informed by the Power Department vide letter dated 297
August’02 that the Distribution Companies had stated that the electrification of the
colonies and the development charges could not be done on different lines for the
colonies and it was for the government to give any assistance to the allottees under the
said programme.

The Committee is of the view that the Govemment is bound by its earlier decision
and promise fo exempt the allottees from payment of development charges. Therefore,
the expenditure on this head is to be bome by the Government and the genuine allotiees
as mentioned in the order of the Additional Chief Engineer (Commercial) Delhi Vidyut
Board dated 28.7.2000 should be exempted from payment of development charges.
Moreover, the Distribution companies should also be asked to expedite the electrification
work of the left out colonies.

Delhi Jal Board:

The Delhi Jal Board had informed that it is providing water supply in 46 colonies and
in 16 colonies the work is under progress in different stages. The Board stated that it had
not been able to provide water in 30 colonies due to infeasibility and in 5 colonies the
work has been held up due to non-availability of authentic maps.

The Committee is of the view that the pending work in 16 colonies should be
executed in a time-bound manner. The feasibility of supplying drinking water to the 30
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colonies, which is stated to be presently infeasible, should be reviewed and alternative
arrangements need to be taken at the earliest. Similarly, the five colonies viz., Bakoli,
Tikri Khurd., Khera Kalan, Bor Garg and Hiranki which are deprived of drinking water
due to want of authentic maps should be supplied water immediately. The Jal Board
should attempt to procure the details from the concerned departments such as the
Revenue Department, Irrigation and Flood Control.

The Committee is also of the view that development charges for providing water
connections should not be levied from the original allottees. The Chief Executive Officer.
Delhi Jal Board should personally review and monitor the progress achieved by the
Board on the above recommendations.

The Committee is of the view that as the land/plots allotted under the 20 Point
Programme are deemed to be falling within the laldora, all the civic amenities which are
meant for the territory within the /aldora including appointment of safai karamcharis by
the Municipal Corporation of Delhi be provided.

ok E R
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SUMMARY OF RECOMMENDATIONS:

The Committee makes the following recommendations:

1. Allotment of all original allottees of agricultural plots who are in physical possession
be regularized by summary mutation and necessary entries in the revenue records be
made.

*

2. Allotment of those allottees of residential plots who are in physical possession and
have supported their claim with the original allotment order/patta/LR-37 during One

Man Enquiry Committee survey should be regularised afier making necessary entries
in the revenue records.

}JJ

The Commitiee also recommends that in villages where consolidation process is
underway or coniemplated, the allottees should not be deprived of their rights
irrespective of the fact whether entries in revenue records have been made or not.

4. In keeping with the directions of the then Lt. Governor, Shri Jagmohan, (Note dated
22.1.1983) land allotted under the 20 Point Programme should not be acquired. In
circumstances where acquisition has already been done or where acquisition is
unavoidable, the Government should ensure that the agency responsible, provides
alternative  agricultural land/residential plots or makes adequate monetary
compensation in lieu of the acquired land.

6. The electricity Distribution Companies should be asked to expedite the electrification
work of those colonies where residential plots had been allotted under 20 Point
Programme and where the electrification has not been taken up so far.

6. All genuine allotiees should be exempted from payment of development charges for

electrification. Expenses in this regard should be borne by the government. as was the
practice prior to privatization.

7. The Delhi Jal Board should expedite the work of providing safe drinking water to all
residents of the colonies where plots were allotted for residential purposes under the
20 Point Programme and development charges for providing water connections
should not be levied from the original allottees. The Chief Executive Officer should
personally monitor the progress.

8. As the land/plots allotted under the 20 Point Programme are deemed to be falling
within the laldora, all the civic amenities which are meant for the territory within the

laldora including appointment of safai karamcharis by the Municipal Corporation of
Delhi be provided

A monthly action taken nole on the progress achieved with regard to the aforesaid
works should be submitted by the concemned Departments to the Committee till the
completion of the work which be accomplished within a period of one fear.

i J

.' J o
) (! L'?/
/Mukesh Siarma

Chairman
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